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[Shri D. P, Yadav.] ;
Architecture, New Delhi, for the
year 1971-72.
[Placed in Libarary. $re No
LT-5107/73)

NOTIFICATION UNDER INDUSTRIES (DEVELOP-
MENT & REGULATION) ACT, 1951 aAnND RE-
PORTS UNDER COIR INDUSTRY ACT, 1953

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI ZIAUR RAHMAN
ANSARI) : On behalf of Shri P. K. Muk-
herjee 1 beg to lay on the Table a copy of
Notification No. S$.0. 202(E) published
in Gazette of India dated the 6th April, 1973
regarding the management of the New
Maneckchock Spinning and Weaving Com-
pany Limited, Ahmedabad, under sub-sec-
tion (2) of section 18A of the Industries
(Development and Regulation) Act, 1951.
[Placed in Library. See No. LT-5108/73]

1 beg to lay on the Table—

(1) A copy each of the following Re-
ports under sub-section (1) of section 19
of the Coir Industry Act, 1953 :—

(i) Annual Report (Hindi and Eng-
lish versions) on the activities
of the Coir Board and the work-
ing of the Coir Indusiry Act,
1953 for the year 1971-72.
Half-yearly Report (Hindi ver-
sion) on the activities of the
Coir Board and the working of
the Coir Industry Act, 1953 for
the period from Ist April, 1971
1o 30th September, 1971,

[Placed in Library. See No.
LT-5109/73)

(2) A copy of the Central Silk Board
(Amendment) Rules, 1972 (Hindi and Eng-
lish versions) published in Notification No.
G.S.R. 1250 in Gazette of India dated the
7th October, 1972. under sub-scction (3)
of section 13 of the Central Silk Board Act,
1948. [Placed in Library. Se¢e No. LT-5110-
3

(ii)

REVIEW & ANNUAL REPORT OF NEYVELI
LiGNITE CORPORATION FOR 1971-72 AND A
STATEMENT RE. DELAY
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): 1 beg to lay

on the Table—

(1) A copyv each of the following papers
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‘Death of six persons in U.P,
due to food poisoning

(Hindi and English versioms) under sub-
section (1) of section 619A of the Compa-
nies Act, 1956 :—

(i) Review by the Government on
the working of the Neyveli Lig-
nite Corporation Limited, Ney-
veli (Tamil Nadu), for the year
1971.72, '

Annual Report of the Neyveli
Lignite Corporation Limited,
Neyveli (Tamil Nadu) for the
year 1971-72 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

(2) A statement (Hindi and English ver-
sions) showing reasons for delny in lavel
the above documents.
|Placed in Library. See No. LT-5111/73)
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11.54 hrs.

COMMITTEE ON' ABSENCE OF MEM-
BERS FROM THE SITTINGS OF THE
HOUSE

MINUTES

SHRI §. C. SAMANTA (Tamluk) : 1
beg to lay on the Table Minutes of the
Ninth and Tenth sittings of the Committee
on Absence of Members from the Sittings
of the House held during the current session.

11.55 hrs.

STATEMENT RE. REPORTED DEATH
OF SIX- PERSONS IN U.P. DUE TO
FOOD POISONING

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
On behalf of Shri Annasaheb P. Shinde
I lay on the Table a Statement regarding
the reported death of six persons in U.P.
duz 1o food poisoning,

STATEMENT

On enquiries from the Uttar Pradesh
Government, it has been revealed that no
milo was issued to any fair price shop in
Banda District and, as such, no person
died after eating rationed milo in that
district,
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In regard 1o the specific cases of alleged
deaths due to food poisoning in  Banda
District referred to by the Hon'ble Mem-
ber, the State Government has reported
that one Kalloo lodged a report at Police
Station Ailani on 3rd May that five of his
relations feH ill after taking bread pre-
pared out of awa which had been collected
by begging by his cousin sister in the vil-
lage Alona. Out of the said five relations,
thtee died before any medical aid could be
given in the hospital while the rest two
were discharged after recovery., The post
moriem of those who died could not
clearly establish the cause of death. The
wiscers is being sent to Chemical Exami-
mer by U.P. Government. We are request-
ing U.P. Government to communicate to
ws any additional findings in this case.

11.56 Hrs,

PERSONAL EFJ(PLANATION BY
M
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11.59 hrs,
CONSTITUTIONS (THIRTY-SECOND
AMENDMENT) BILL
THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKER DIKSHIT): I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR, SPEAKER : Motion moved:

“That leave be granted to introduce a
Bill further to amend the Conslitution

of India.”

SHRI SAMAR GUHA (Contai): 1
want to oppose the motion for leave to
introduce the Bill. for the following
reasons,

12.00 Hrs.

A resolution was adopted by this House
on the Bth December, 1967 to take steps
against this practice of defections. Accord-
ingly, u committee consisting of the
Members of all the Opposition parties and
also representatives from the Government
was formed, and this committee had deli-
berations and held many meetings, and on
the basis of the discussions at those meet-
ings, cerlain recommendations, some un-
animous and some not unanimous—there
were some dissenting noles—were  also
made, and the report was published and
circulated by the Government and sent to
the Members also.

I agree with the objects of the Bill that
the Prime Minister or the Chief Minister



